CENTRAL AEMINISTRAIIVE TRIBUNAL

BOMBAY BENCH

0. Ao_Nl). 1177/93 , , » . | .:,.-«»-.»;;1

T.ate of T.ecision 2/4/96

smt,Dakshaben Bhagwanji Patel

Petitimner
Mrs. Shyamli for | Advocate fof thé Fetitioner.
shri M. S.Ramamurthy o -
| vVersus
Unien_Of India & 4 Ors. "Resrondent

Ms. Shenoy feor
. shri Ve S.MaSutka'r‘

~ Advocate for the Respondents,

Coram:

The Hen'ble Mr, M.R,Kslhatkar, Member (a)

1. Te be referred te the Reperter or net? *f

2. Whether it needs to tbe c1rculated te other)°
Benches ﬂf the Tribunal7 :

By

. (B. S. HEGDE)
abp. : : MEMBER (J)
!
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CENTRAL ADMINISTRATIVE TRIBUNAL

GULESTAN_BILG.NO.6,PRESCOT ROAL, 4TH FLOCR. ,

MUMBAL - 400 001.

ORICINAL APPLICATION NO.11777/03.
rd

DATED $HE 2NI DAY OF APRIL, 1996,

CORAM : Hen'ble shri B,S.Hegde, Member (a).

Hon'ble Shri M,R.Kelhatkar, Member (A),
swmeékshabeanhagwanji Patel ;., Applicant
(aavecate by Mrs,shyamli for _
shri M.S.Ramamurthy)

v/se
Unien of India & 4 Crs. e+ Respondents
(Advecate by Ms.Shenoy for
shri V.S.Masurkar)
XORELERY ( ORAL )
I Per shri BQS.Hegde, Member (J) X
The Learned Counsel for Applicant shows a%égrder
rpassed by Supreme Court‘dated 10,/11/95 stating that the )
notification dated 6/7/92 clearly shows that the applicéﬁt
has obtained the degree im M,Phil and she is one of the
candidates declared by the Beard of Examiners as eligible
for degree of M.Phil imr Economic, Under these
circumstances, the appéal iz alleved and 0.2, stands
disposed of. _
- In the light of the above, nething survives, OA

is dispesed of, with ne orders as to cests,

/42Z<i/¢;42’héf;,
{M.R,KOLHATKAR) (B. S. HEGLE)
MEMBER (A) ME MBER (J)

abpe.
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